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the hon. Members to check it up with what I 

am saying. 

STATEMENT BY MINISTER 

Visit    of    Prime    Minister    of    the 

People's    Republic   of   Bangladesh    to 

India and signing of a treaty on sharing of 

Ganga Waters at Farakka 

THE MINISTER OF EXTERNAL AFFAIRS 

(SHRI I.K. GUJRAL): Madam, Her Excellency 

Sheikh Hasina, Prime Minister of the People's 

Republic of Bangladesh paid on official visit 

to India from December 10 to 12, 1996 at the 

invitation of the Prime Minister of India. Prime 

Minister Sheikh Hasina had meetings with our 

President, Vice-President, Speaker of the Lok 

Sabha, Deputy Chairman of the Rajya Sabha, 

Leader of the Opposition in Parliament. She 

held detailed talks with the Prime Minister and 

myself. She also met leaders of political 

parties. These talks were held in a most warm 

and friendly atmosphere. The Bangladesh 

Prime Minister also paid a visit to Ajmer and 

Jaipur during her stay in India. 

This was the first visit of the Bangladesh 

Prime Minister to India since she assumed 

office in June this year. The visit however comes 

as the culmination of series of exchanges 

initiated shortly after our government took 

office. Earlier I had the privilege of visiting 

Dhaka in September, and of receiving my 

Bangladesh counterpart in November. This 

period of intense interaction has placed our 

relations on an entirely new footing. Progress 

is being made on all issues in our bilateral 

relations. The prominent issue in our bilateral 

ties, over the last two decades has been the 

issue of sharing of Ganga waters at Farakka. I 

am honoured to state that Prime Ministers of 

India and Bangladesh have today signed a new 

Treaty on the sharing of Ganga waters. We are 

confident that this Treaty would be a landmark in 

our bilateral relations. The Treaty protects the 

interests of India and at the same 

time helps Bangladesh by providing an adequate 

share of Ganga waters to that country. 

I shall be laying with your permission a copy 

of the text of the Treaty with its Annexures on 

the table of the House. According to the 

Treaty, sharing of Ganga waters at Farakka 

between India and Bangladesh will be on the 

basis of a formula which is at Annexure I. The 

key merit of this formula is that it shares 

available waters on a basis which is fair and 

equitable. The formula also takes into account 

the basic requirements and minimum needs of 

both sides. Therefore during the critical period 

within the lean season i.e. from March 1 to 

May 10, India and Bangladesh each shall 

receive a guaranteed flow of 35,000 cusecs of 

water in an alternating sequence of three 10-day 

periods each. This is aimed at meeting the 

fundamental requirements of both our countries 

through a just and reasonable sharing of the burden 

of shortage. The Treaty also has the merit of 

being a long term arrangement combined with 

scope for reviews at shorter intervals to study the 

impact of the sharing formula and to make 

needed adjustments. While the Treaty will be 

for 30 years and renewable on mutual 

consent, there is a provision of mandatory 

reviews at the end of 5 years and even earlier 

after 2 years with provisions for adjustments as 

required. Pending a fresh understanding after 

the review stage, Bangladesh would continue 

to receive 90% of its share in accordance with 

this new formula. We would thus avoid a 

situation where there is no agreement on sharing 

of Ganga waters between India and Bangladesh. 

The signing of the Treaty between India and 

Bangladesh is a fitting tribute to the special 

quality of our relations. Indo-Bangladesh 

cooperation is based on a history of shared 

sacrifices, sanctified with, the blood of the 

martyrs who laid down their lives in 1971. It is 
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entirely appropriate that this Treaty comes on 

the eve of the 25th anniversary of the liberation of 

Bangladesh which was a momentous landmark in 

the history of our continent. With the signing of 

this treaty, we expect a new era in Indo-

Bangladesh relations to be ushered in. This new 

relationship should be of immense benefit to 

both India and Bangladesh in the long term in 

all areas of bilateral relations including security, 

trade and other areas. With the removal of what 

has been a constant irritant in bilateral ties, we can 

look forward to an entirely new phase of 

cooperation. As the House would recall we 

have already taken initiatives in the commercial 

sphere by extending tariff concessions to 

Bangladesh on a range of products of export 

interest to them. We propose to extend 

commercial credits of Rs. 100 crores to enhance 

trade relations further. We are working together 

with Bangladesh to ensure appropriate 

development and security in our entire eastern 

regions. 

It would be appropriate for me also at this 

stage to place on record our appreciation of the 

very constructive role played by the Chief 

Minister of West Bengal and his cabinet 

colleagues in bringing about improved 

atmosphere in which the treaty between India and 

Bangladesh has become possible. My thanks 

are also due to my colleagues in the Ministries of 

Water. Resources and Surface Transport for their 

invaluable support in this endeavour. We also 

acknowledge at this occasion'that in the past also 

it has been an endeavour of our successive 

Governments to strengthen our relations with 

Bangladesh. 

Both India and Bangladesh cooperate very 

extensively in the regional fora such as SAARC 

and it shall be our endeavour to take this 

cooperation forward so that a new and a more 

constructive framework of relationships can be 

built up in our sub-continent to the mutual benefit 

of the people of all countries. 

The  visit  of the Bangladesh Prune 

Minister is an event of historic significance. 

She herself has reaffirmed the spirit of 1971 in 

her speech at the banquet in her honor last night. 

We also recall those times when we worked 

shoulder to shoulder and we are resolved that in 

the future the same spirit of brotherhood will 

guide us to a new era. I am sure the House would 

share these sentiments and would support our 

resolve to advance in this 'direction. 

SHRI VISHNU KANT SHASTRI: 

Madam,.... 

THE DEPUTY CHAIRMAN: I have got the 

names before me. I will call them accordingly. 

We have many names from one particular party. 

We will try to see whether they get a chance. Shri 

V. Narayanasamy. 

SHRI V. NARAYANASAMY 

(Pondicherry): Madam, the hon. Minister in his 

own capacity and in the capacity of Minister of 

External Affairs and the former Foreign 

Ministers participated in the discussions on various 

issues pending between India and Bangladesh, 

including sharing of the Ganga waters. I thank the 

Minister of External Affairs for having arrived at 

an agreement on sharing of the Ganga waters. I 

would like to seek a small clarification. It is 

good that the hon. Minister has taken the 

Chief Minister of West Bengal into confidence 

by sending him there for having negotiations 

because the most affected State is West Bengal. 

Still there are apprehensions in the minds of the 

people that full protection has not been given to 

the people of West Bengal and this agreement 

has been arrived at the cost of West Bengal. This 

is the strong opinion that is going around. 

Therefore, I would like to request the hon. 

Minister to clarify the position. The hon. 

Minister has mentioned various things in the 

statement like sharing of waters, lean period, 

etc. I would like to know from the hon. 

Minister which agency is going to monitor these 

things. The problem which arises is this. Many 

international agreements     are     signed     and     

are 



263        Statement [RAJYA SABHA] by Minister        264 

implemented. So far as sharing of water is 

concerned, there is no. monitoring agency, 

ultimately, if there is no consensus between 

the two countries, you have to restart the 

negotiations. I would like to know from the 

hon. Minister what mechanism they have 

evolved. Apart from this, there are many 

wider issues which are pending between India 

and Bangladesh. The issue of Chakma 

refugees is one of them. It is a very big issue. It 

is being negotiated for a long time. Our 

Government also held negotiations. The then 

Prime Minister of Bangladesh agreed to take 

back the Chakma refugees. But it did not 

materialise. I would like to know from the 

hon. Minister whether any discussion has 

taken place between the Prime Minister of 

Bangladesh and our Prime Minister on this 

wider issue and for improving trade relations 

because Bangladesh is one of the countries in 

the Asian regions. 

THE DEPUTY CHAIRMAN: Shall we 

abide by a certain time? As we are going to 

have a full-fledged discussion, you may 

express your viewpoint on the larger issues of 

the Indo-Bangladesh relations. I feel you 

should confine to the Statement. 

SHRI V. NARAYANASAMY: On trade 

relations, what is the headway that has been 

made? My final point is, there are issues 

relating to Tripura and Bangladesh like GATT 

and other issues which are to be tackled. I 

would like to know whether any discussion 

was held in this regard. Thank you, Madam. 

THE   DEPUTY   CHAIRMAN:   Dr. 
Biplab Dasgupta. (Interruptions) 

 

time. Prom one party I cannot call six people. I 

will have to limit the Members. So let us 

accommodate everybody. 

 

THE DEPUTY CHAIRMAN: Let everybody 
get accommodated also. 

DR. BIPLAB DASGUPTA (West Bengal): 

Madam, I welcome this treaty and I also 

congratulate our Foreign Minister and also the 

Prime Minister of Bangladesh for signing this 

historic treaty. I hope that through this treaty a 

new horizon is going to be opened up and we 

will be able to begin a new course in our 

relationship with this country which is so 

close to us. A question has been raised whether 

it is going to affect West Bengal or not. I will 

simply make this point that the Chief Minister 

of West Bengal... 

SHRI TRILOKI NATH 

CHATURVEDI (Uttar Pradesh): Let the 

Minister make his point. 

DR. BIPLAB DASGUPTA: I am giving 

my view. 

SHRI TRILOKI NATH 

CHATURVEDI: That is why the time is 

taken away and others are not allowed to put 

questions. 

DR. BIPLAB DASGUPTA: I am entitled 

to my view. 

SHRI TRILOKI NATH 

CHATURVEDI: Everybody is entitled to his 

view. The question is about procedure. 

THE DEPUTY CHAIRMAN: There is no 

procedure as such laid down for clarifications as 

to what a person should speak in a clarification. 

SHRI TRILOKI NATH 

† []Transliteration in Arabic Script. 
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CHATURVEDI: The Member assumes the 

role of Foreign Minister. 

THE DEPUTY CHAIRMAN: If he feels 

that, let him feel it. 

DR. BIPLAB DASGUPTA: I am a 

representative of West Bengal. As a 

representative of West Bengal in this House I 

have to sec whether this is in the interest of 

West Bengal State or not. I am speaking in 

that capacity, as a representative of West 

Bengal in this House. 

(Interruptions) No, no I am speaking ... 

(Interruptions)... 

SHRI TR1LOKI NATH 

CHATURVEDI: It is not a question to be 

angry about. (Interruptions) 

THE DEPUTY CHAIRMAN: One 

minute. One        second,        please. 
...(Interruptions)... 

SHRI SURINDER KUMAR SINGLA 

(Punjab): Madam, as you rightly observed let 

people confine presently only to the 

Statement made. 

THE DEPUTY CHAIRMAN: He is 

talking about the Statement. 

SHRI SURINDER KUMAR 

SINLGA: No. no he is not talking about the 

Statement. 

THE DEPUTY CHAIRMA: He is 

clarifying his question for clarification. We 

cannot qualify what a person is saying. 

SHRI MD. SALIM (West Bangal): If he is 

an expert on Indo U.S. relations, that docs not 

mean that he is also an expert on Indo-

Bangladcsh relations. (Interruptions) The 

Chair is here to look up ...(Interruptions) 

SHRI TRILOK1 NATH 

CHATURVEDI: Wc arc also appealing to 

thc-Chair. Wc are not addressing you. 

SHRI SURINDER KUMAR 

SINGLA: At the beginning you suggested 

that you confine yourself to the Statement 

only.  As you have already 

† [ ]Translation in Arabic script. 

agreed to have a discussion on Indo- 

Bangladcsh, . why should 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: Please sit 

down (Interruptions) Just a minute. 

SHRI SURINDER KUMAR 

SINGLA: Dr. Gupta you asked for 

clarifications. Don't waste the time of the 

House. 

THE DEPUTY CHAIRMAN: Just one 

minute. Many times I have said in this House 

that a Member can express his or her view. It 

may not be necessary that everybody will 

accept it. So he has the right within his limit 

to speak. If he is hurling your sentiments. I 

will stop him. But if he is not doing that, let 

him speak 

SHRI SIKANDER BAKHT: 1 am sorry. 

THE DEPUTY CHAIRMAN: What arc 

you sorry for? I have not hurt anybody. 

 

THE DEPUTY CHAIRMAN: Let me hear 

him first. 

DR. BIPLAB DASGUPTA: Madam. it is 

for the Chair to decide whether 1 am 

transgressing my boundaries or not. AH that I 

am saying is that when this issue  was  raised  

in  West   Bengal,   the 
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Chief Minister of West Bengal had made it 

categorically clear that he would not agree to 

anything which would harm the interests of 

West Bengal. It is in mutual interest that this 

treaty was signed. It is neither only in the 

interests of West Bengal nor only in the 

interests of Bangladesh. It is signed with the 

mutuality of interests in view and this is what 

I am emphasising. It is because of the 

mutuality of our interests that this treaty has 

come about. I would also hope that—this is 

the point I would like to make to the hon. 

Minister—taking advantage of this treaty, the 

outstanding issues, the Chakma and other 

issues, could be resolved. At the same time, 

the complementaries that exist should also be 

fully exploited. For example, the 

complementaries in terms of trade 

opportunities, in terms of industrial 

opportunities and also in the fields of 

transport and culture. I would very much like 

to know about this. This is a point which has 

been made to me by many people. They want 

to know to what extent better relations with 

Bangladesh are going to promote cultural 

exchanges. How are the better relations with 

Bangladesh going to benefit our authors, our 

writers, our cinema directors in facilitating 

interaction with their counterparts in 

Bangladesh. I would very much like to be 

enlightened on these things. I congratulate the 

Foreign Minister and I congratulate the Prime 

Minister of Bangladesh also for making this 

treaty possible. 

SHRI PRANAB'MUKHERJEE (West 

Bengal):    Madam    Deputy    Chairman, 

I would like to express my happiness on the 

signing of this treaty between India and 

Bangladesh to share the Ganga waters. After 

the 1977 treaty which lapsed in 1992, some 

ad hoc arrangements were made to share 

water between India and Bangladesh. I would 

like to confine my observations to paragraph 

3 of the Minister's statement in which he has 

dealt with the sharing of waters. He has 

indicated a formula. He has said that the lean 

season would commence from 1st January to 

31st May, i.e., 151 days. But the Minister has 

stated the lean season to be only up to 10th 

May. Perhaps he is hoping that the monsoon 

will come soon, but that is besides the point. 

The whole period is divided into 15—10 days' 

slots. Of all these slots, six are really very 

crucial because during that period the 

availability of water comes down to around 

70,000 cusecs, or sometimes even below that. 

The clarification which I would like to seek 

from the hon. Minister arises out of this point. 

As you know, the Calcutta port requires about 

40,000 cusecs of water to get it flushed and to 

have it navigable. It was the primary objective 

for the construction of the Farakka barrage. In 

addition, we also require water for industrial 

purposes because a large number of factories 

on both sides of the Ganges have come up. 

Keeping all this in view, a certain irreducable 

minimum quantum of water will be required 

to meet all our requirements and also to flush 

the Calcutta port. I would just like to seek one 

clarification from the hon. Minister. 
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THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN) in the chair 

Suppose the water availability at some point 

of time becomes 68,000 cusecs, Now there 

will be co-sharing of this water. In the three 

lean seasons, Bangladesh will get 35,000 

cusecs and India will get 35,000 cusecs or 

plus. I would like to know whether this 

concept of plus is considered by the Minister. 

It is necessary because if it becomes 70,000 

cusecs, then it could be shared equally between 

India and Bangladesh, i.e., 35,000 cusecs for 

India and 35,000 cusecs for Bangladesh. 

Suppose it becomes 63,000 cusecs or 68,000 

cusecs. Then, what is going to happen? Are 

we going to reduce the share of Bangladesh at 

least in the three lean 10-days' slots. This is 

the crucial question. If there are more than one 

10-days" slot where the availability of water 

will be substantially less than 40,000 cusecs, 

then it may pose problems for flushing of the 

Calcutta port. 

Will this co-sharing be consecutive or on an 

alternate basis? This is the clarification I am 

seeking from the hon. Minister. 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): Shri Gurudas 

Das Gupta. 

 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): The Deputy 

Chairman has instructed me to call Mr. 

Gurudas Das Gupta because there is some 

engagement for which he has to go. 

Otherwise, I am calling according to the 

order. 

PROF. VIJAY KUMAR MALHOTRA. Madam, 

what is this? 

THE VICE-CHAIRMAN  (SHRIMATI 

JAYANTHI NATARAJAN): 1 am sorry. You 

will have to adjust to somebody's problems. 1 

am exercising my discretion. 

PROF. VIJAY KUMAR MALHOTRA: All 

the four have problems. 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN). They have given 

their names before. (Interruptions) Mr. Vijay 

Kumar Malhotra, I am calling the names 

according to the order and, otherwise, I am 

exercising my discretion. You will have to just 

bear with me. 

PROF. VIJAY KUMAR MALHOTRA. But 

that doesn't mean that nobody from our 

party... 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): 1 am sorry. 

Now you are wasting more time. Mr. Gurudas 

Das Gupta. (Interruptions) 

PROF VIJAY KUMAR MALHOTRA. How 

am I wasting the time? I am raising this 

question simply because... 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): Well, 1 have 

already ruled it out. 

PROF. VIJAY KUMAR MALHOTRA. 

Madam, ours is a major political party and not 

one Member has been called. 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): I have already 

ruled it out. And this is not called according to 

parties, it is called according to the order of 

names given. Otherwise, the Chair can always 

exercise its discretion. 
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SHRI TRILOKI NATH 

CHATURVEDI:  You know some time 

back... 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): I have not called you, Mr. 

Chaturvedi. (Interruptions) Kindly take your 

seat. 

SHRI TRILOKI NATH 

CHATURVEDI: The point is that sometimes 

we are told... 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): Kindly take 

your seat. 

SHRI TRILOKI NATH 

CHATURVEDI: Sometimes we are told that 

it is... 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): Please resume 

your seat. 

SHRI TRILOKI NATH 

CHATURVEDI:   And   as  a  Member  I 

can... 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): Please resume 

your seat. (Interruptions) Please resume your 

seat. (Interruptions) All this will not go on 

record. 

SHRI TRILOKI NATH 
CHATURVEDI:  * 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): This will not go 

on record. 

SHRI TRILOKI NATH 

CHATURVEDI:  * 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): I have not 

permitted you. 

SHRI TRILOKI NATH 
CHATURVEDI:* 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): All right, you 

can proceed. 

SHRI TRILOKI NATH 
CHATURVEDI:* 

*Not  recorded. 

SHRI GURUDAS DAS GUPTA (West 

Bengal): Madam, the agreement on this 

longstanding issue of sharing of waters 

definitely deserves warmest congratulations 

from all quarters, not only because we want 

good neighbourly relations with all those who 

are around us, but also because these good 

neighbourly relations will result in greater 

cooperation as also in tackling in a big way 

the problem of insurgency. In that way, 

Madam, it is a step forward in the right 

direction and we have no hesitation in 

congratulating the present Government and 

also the External Affairs Minister. 

While saying so, I want to seek a 

clarification. There has been a controversy 

whether this sharing of Ganges water is going 

to affect Calcutta city, Calcutta port and also 

navigation in that area. Therefore, I would 

like to know whether the Government of 

India, while signing this treaty, has taken into 

consideration the needs of the Calcutta port, 

the needs of the Calcutta city and whether 

they have also taken into consideration the 

question of erosion of the Ganges that has 

been taking place for a long time. This is an 

important thing that I would like to know 

from him. Since he has referred to industrial 

cooperation and also to commercial credit 

being given to Bangladesh, I want to ask him 

about the jute industry. Jute cultivation and 

development of jute industry is an issue 

common for both the countries. We have been 

suffering because of certain international 

problems. Therefore, while negotiating on 

industrial cooperation, will the Government of 

India take up with the Government of 

Bangladesh the question of having a joint 

strategy on the development of jute industry 

and jute cultivation? 

Finally, we have been facing the problem 

of illegal trade, the problem of infiltration, the 

problem of people crossing over from across 

the borders—people coming to this side and 
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people going from this side-without 

passports. Therefore, I would like to know 

from the Government whether it will take it 

up with the Government of Bangladesh and 

evolve a common approach on the issue of 

lawlessness, people crossing the borders 

without passports, so as to ensure more peace 

and t ranqui l i t y  on the Indo-Bangladesh 

border. 

SHRI JOHN F. FERNANDES (Goa); 

Madam, this agrcment is a silver-lining after 

20 years. Madam, after the death of Sheikh 

Mujibur Rehman in 1976, the relations 

between India and Bangladesh ran into 

turbulence, and we are happy that his 

daughter could show the way for the friendly 

relations with India. Madam prior to the 

formation of Bangladesh we had a number of 

projects, a number of barrages coming 

upstream on the Indian side and that had been 

an irritant after the formation of Bangladesh 

because we gave them the most favoured 

nation status. 1 do not know what the state of 

those projects is. I want to know whether the 

issue of those projects was also raised so that 

we can implement those projects on our side 

of the boundary. Madam, the main disaster 

with the Ganga basin is that it is silted. 

Bangladesh, being the receiving country, if 

those rivers are not desiltcd, then, West 

Bengal on the Indian side, will get flooded. Is 

there any mechanism in the treaty or 

agreement to see that the rivers on either side 

are desiltcd with a common authority and 

with a common consent? The hon. Minister 

has not laid the annexure on the Table and he 

has promised to lay it. 

The second thing is with regard to 

environmental protection uphill because the 

source of the rivers is up in the mountain. We 

have to protect this environment. A lot of 

deforestation has taken place and we have to 

do afforestation. I want to know whether a 

common fund will be utilised to see that the 

source of the rivers is maintained by this 

agreement. 

Thirdly and lastly, I mentioned earlier 

also, the hon. Minister has mentioned here 

that India will extend tariff concession to 

Bangladesh on a range of products which are 

of export interest to them. Madam, the 

Chakma regfugee problem is not a political 

problem. It is a human problem. It is a 

problem of people to people and not from 

nation to nation or State to State. In the past, I 

gave an example of NAFTA treaty signed by 

the U.S.A. and Mexico. Poor people of 

Mexico cross the border over to the USA. 

They have an agreement. I want to know 

whether the Government will contemplate to 

have some agreement on the pattern of 

NAFTA of America so that this humanitarian 

problem is solved to the mutual interest of 

both the peoples of Bangladesh and India. 

Thank you. 
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SHRI MD. SALIM: Madam, is he seeking 
clarifications? ...(Interruptions)... This is 
Parliament. ...(Interruptions)... This is not a 
State Assembly. ...(Interruptions)... 

PROF. VIJAY KUMAR MALHOTRA: I 

want to know whether it is a fact or not 

...(Interruptions)... 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI NATARA-JAN): Mr. 

Malhotra, you seek your clarifications. ... 

(Interruptions)... 

SHRI TRILOKI NATH CHATUR-VEDI: 

They are objecting to it because it relates to Mr. 

Jyoti Basu. ...(Interruptions)... 

PROF. VIJAY KUMAR MALHOTRA: 

Madam, I want to know whether it is a fact or 

not that he was reluctant and he protested 

against it. He acceded to it under pressure. 
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THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): No. please seek your 

clarification. There is no need to read ... 

(Interruptions)... 

 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): Mr. Nirupam, you just ask him 

about a doubt or a clarification which you have 

on the statement. There is no need to read a 

press release ...(Interruptions).,. There is no 

time. 
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THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): Shastriji, let him 

complete ...(Interruptions)... Shastriji, 

please sit down. Why are you 

interrupting in between 

... (interruptions)... 

SHRI MD. SALIM: There are some forces in 

Bangladesh and there are some forces in Pakistan. 

These forces do not want good neighbourly 

relations with India and unfortunately, there arc 

some people ... (Interruptions)... Madam, Jamat-e-

Islami leaders from Bangladesh are there, day in 

and day out, campaigning and making 

propaganda against India. When they came, they 

had a meeting with the fundamental and 

communal forces in India and with the leaders of 

some political parties, those who do not want 

good relations with neighbours. 
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THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): Mr. Salim, please seek your 

clarifications. 
SHRI MD. SALIM: I am doing that. 

But   they   keep   on   disturbing.   It   is 
unfortunate. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN): Please ignore them. 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN):   Mr.   Salim,   we   are 

running out of time. 

 

 

 
...security , trade and other areas . 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN): Mr. Salim please seek your 
clarifications. 

SHRI MD. SALIM: I am doing that. But 
they keep on disturbing. It is unfortunate. 

THE * VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): Please ignore them. 

"...security, trade and other areas". 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN):   Mr.   Salim,   we   are 
running out of time. 

† []Transliteration in Arabic Script. 
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SHRI K.R. MALKANI (Delhi): Madam 

Vice-Chairperson, the two sides have signed this 

agreement. They seem to be very satisfied. I 

hope, when this agreement is put into effect, the 

people would also be satisfied. Meanwhile, I 

have a few points for clarification. 

Firstly; we are going to give 35,000 cusecs 

of water to Bangladesh. This is more than we 

have ever before given to Bangladesh after the 

construction of the Farakka Barrage. Even under the 

1977 agreement, we gave them 34,500 cusecs. 

Now, the water supply has been decreasing. 

How have you managed to make more water 

available now? This is one thing. 

As has been made clear, Calcutta Port needs 

40,000 cusecs. If you commit yourself to 

35,000 cusecs, if the supply falls, how do you 

flush Hoogly for Calcutta Port? In this 

connection, the question arises: would it not 

have been far better to have agreed to the 

sharing of water on percentage basis than in 

absolute terms; it could be 50:50; 40:60, 60:40, 

depending on the situation. But making a 

commitment to supply 35,000 cusecs, in the lean 

period, how far is it safe? 

Secondly; the problem of water for India and 

Bangladesh is linked with the Brahmputra. The 

Government of India has repeatedly suggested 

that there should be a link canal, connecting the 

Ganga and the Brahmaputra. Did the Government 

of India moot this matter with the Government 

of Bangladesh? 

The hon. Minister, Mr. Gujaral, was in Dhaka. 

Did he discuss it there? Mr. Jyoti Bosu was there 

some time back. Did he discuss it there? Was there 

any discussion on this subject here? I would very 

much 

† []Transliteration in Arabic Script. 

request the hon. Minister to make the position 

clear. 

Before the new Government came to power in 

Bangladesh, there were governments of a 

different kind there. The Govemmnt's are 

involved in these negotiations, but the Opposition 

is not involved in them, not even informally. 

The position of Khaled Zia Begum and other 

governments was this. They want, and I quote: 

"natural, historic, rightful share of Ganga 

waters." 

Then, they add: 

"historic average has been 75,000 

cusecs." 

They go on to say that because we have not 

given them all this water, they have suffered a 

loss of 60,000 crore takas that is rupees. Will 

people there not agitate on this issue? We 

have our anxieties here on this side. This 

issues might come up there. What is going to 

happen? ....(Time bell) 

May I request for a minute or a minute and a 

half? 

These are very serious matters. When we are 

dealing with major international issues, particularly 

with our neighbours, I think it is very important 

to have a consensus among the people. In 

India also, the Government carried on the 

negotiations. There are reports that even the West 

Bengal Government is not too happy with it. Many 

of our good friends from the Congress, who are 

supporting the Government from outside, Mr. 

Ghani Khan Choudhury, Smt. Mamta and 

others are very unhappy with it. What is going to 

happen? Perhaps they have given a call for 

hartal or "black day" for today or tomorrow. What 

happens? It is very important to have a 

consensus. I wish that the Government of India 

had consulted major Opposition parties in India. 

It is always necessary to consult people and to 

arrive at a consensus. 

Nepal has set a very nice example. They 

signed an agreement with India. 
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When they carried on negotiations, they brought 

their Opposition leaders here, and they signed 

the agreement. There was an apprehension that 

the Nepali Parliament might not ratify the 

agreement. There is hardly any Opposition in 

Nepal, but they realised their moral 

responsibility. They were a. party to the 

negotiations, and the agreement on the Mahakali 

Project went through very well. I wish our 

Government here and the Government of 

Bangladesh had taken this course. Thank you very 

much, Madam. 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): The   last   one,   Mr. 

Shariq. 

 

 

SHRI R. MARGABANDU (Tamil Nadu): 

Sir, you are extending the tariff concession and 

then also extending the commercial credit of Rs. 

100 crores to enhance trade relations further. I 

would like to know what we are getting in 

return for that. 

My second point is that this treaty is from 

March 1 to May 10. Your statement says "India 

and Bangladesh shall receive a guaranteed flow 

of 35,000 cusecs of water in an alternating 

sequence of three 10-day periods each." I would 

like to know the sharing pattern for the 

remaining period. 

My third point is whether the treaty is confined 

to any particular project in industry or in 

irrigation. What are the other project for which 

this treaty has been entered into? 

SHRI TRILOKI NATH 

CHATURVEDI: Sir, I fully share the sentiments 

of friendship with neighbouring countries. I have 

just two clarifications to seek in view of the 

answers we expect from the hon. Minister to the 

questions that have been raised by my three other 

distinguished colleages. 

In the first place I would like to know whether it 

is correct, as has appeared in a number of 

newspapers, that the Minister for Water 

Resources was completely ignored and that he 

was not even a member of Mr. Jyoti Bosu's team 

which went to discuss this particular water 

treaty issue. I understand he was there and that 

he left abruptly. I would like to know why he did 

so. 

Secondly, I would just like to draw your 

attention to paragraph 3 of Minister's 

statement, which says: 

"While the Treaty will be for 30 years 

and renewable on mutual consent,  there  

is  a  provision  of 
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mandatory reviews at the end of 5 
years." 

That is all right. My clarification relates to: 

".... even earlier after 2 years with 

provisions for adjustments as required." 

Why has this been insisted upon? Does it not 

bear the imprint of hastiness? I would like to 

know whether there is a misgiving on our part 

or on Bangladesh 

delegation's part. 
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SHRI . O. RAJAGOPAL (Madhya 

Pradesh): Madam, I would like to seek 

clarifications from the hon. External Affairs 

Minister on another aspect. When I recently 

had an occasion to visit Tripura in connection 

with a Parliamentary work, a delegation of the 

Chakmas told me.... 

1.00 P.M. 

that they are prepared to go back. They only 

want that peaceful living conditions should be 

ensured. I would like to know from the hon. 

Minister whether there was any discussion on 

that aspect. This would enable the return of the 

Chakma refugees back to their land. 

THE MINISTER OF EXTERNAL 

AFFAIRS (SHRI I.K. GUJRAL): Madam 

Vice-Chairperson, may I submit this to you 

and to the hon. Members? Several questions 

have been raised by the hon. Members and 

they need an elaborate reply. The Chair has 

also decided that we would have a discussion. 

I suggest that we can have it tomorrow. I will 

be able to do that for a different reason also. I 

hope you will not mind my saying so. At the 

Rashtrapati Bhavan, there is a lunch for the 

visiting Prime Minister; and I am supposed to 

be there. If you do not mind, I may be 

permitted to go there. Otherwise, I am entirely 

in your hands. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 

NATARAJAN): I think we can have the reply 

tomorrow..(interruptions)... 

SHRI I.K. GUJRAL: I think you can fix it 

tomorrow sometime. We can discuss it at 

length. I think it is good to discuss it 

at length because I am very keen to respond 

to all the queries, doubts, or whatever they 

may be, of the House and I would like to 

clarify their points. 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): We will have the discussion 

tomorrow between 2.00 and 2.30 P.M. 

SHRI I.K. GUJRAL: Thank you. 

...(Interruptions)... 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN): We can have the reply to the 

clarifications tomorrow. 

SHRI I.K. GUJRAL: In the meantime, hon. 

Members would have the opportunity of seeing 

the Treaty as a whole. I will be placing it on 

the Table of the House. By tomorrow you can 

read it and if you want to add something to your 

queries, I will be very happy to reply to them. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 

NATARAJAN): The House now stands 

adjourned for lunch till 2 o'clock. 

The House then adjourned for lunch at two 

minutes past one of the clock. 

The House reassembled after lunch at five 

minutes past two of the clock,  

THE VICE-CHAIRMAN [(SHRI AJIT 

P.K. JOGI) in the Chair.) 

THE VICE-CHAIRMAN (SHRI AJIT P.K. 

JOGI): Now, Shri Yerran Naidu to move a 

motion for consideration of the Provisions of 

the Panchayats (Extension to the Scheduled 

Areas) Bill, 1996. 

THE        PROVISIONS        OF        THE 

PANCHAYATS (EXTENSION TO THE 

SCHEDULED AREAS) BILL, 1996 

THE MINISTER OF RURAL AREAS 

AND EMPLOYMENT (SHRI YERRAN 

NAIDU): Sir, I beg to move: 

"That the Bill to provide for the 

 


